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P. K. BALASUBRAMANYAN, J.

1. There is a delay of 341 days in filing this Petition
for Special Leave to Appeal. W findthat no sufficient

cause has been nade out for condoning the |ong delay in

filing the Petition for Special Leave to Appeal. The petition

is liable to be dismssed on that sol e ground.

2. That apart, we have by our judgnent in G vi
Appeal arising out of Special Leave Petition (Cvil) No.
3559 of 2006 delivered today, affirned the order of the

H gh Court that is sought to be challenged in this Petition
for Special Leave to Appeal. 1In the |ight of the reasons
given therein also, this Petition for Special Leave 'to Appea
has only to be disni ssed.

3. The Petition for Special Leave to Appeal is
di smi ssed.




